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0 R D E R(ORAL)

By Hon’ble Mr.Kuldip Singh.Member(Judl)

Mot 22453/2000  has been flled by the apblicant

seeking restoration of 0.&. Shri arif, learned counszal
for respondents  strongly objects to this Moa. on the

ground that it has been filed aftér the lépsﬂ ‘Qf
statutary‘ time limit of one month. Mg submitted that
(.8 1986,/97 was dismissed for default on 22.5.2000 whils
M. 2243 //2000  was Tiled 1In  September,Z000. Howawear ,
learned oounsel for the &pplicﬂnt aubmitted that though
the 0.48. was dismissed for default on 22.5.2000, but the
applicant. recaived  the ocopy of judgsment only In the
month of Julw,2000. Thereafter, he immediately contactsd
his wcounsal and the counsel prepared  ths M.o&. for

restoration of 0.4, In July itself, howsver, since bLhe

file of the applicant’s case was misplaced somewhaire, ths

M. could not be filed within time. Shri  Fungts
Turthar submitted that applicant should not be made ©o
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suUffer because of mistaks on the part of his counsel.

; I have gone through the M.oa.  for restoration
oaf L& Tt appsars to have basen preparsd In the month of
July, 2000, therefore, accepting the contenticons  of

learned ocounseal for the applicant, I allow M.AL2243,2000,

I have also heard thz parties on merits of the 0A.

E. Casse  of the applicant is thalt he worked under

respondents as  casual labour Tor 190 davs in the  wvear

1990 and  for 35 days in 1991. Thereafter his services
had  been  terminatad from March,l99¢. Applicant olaims
that hs has worked under respondsnts for reguisite number

of dayz wWhich entitled him for confermsnt of temporary

status and regularisation.

4 . Respondents are contesting the Q0.a. Thay have
pleaded that applicant had worked only for 135 davs in
tha waar 1990 and hag not served for the requiszite period
as  per Casual Laboursrs (Grant of Temporary Status  and

Regularisation) Schems, 19932, therefore L= iz ot
peot . A

entitled Tor oconferment of temporary ztatus ar

ragularisation.
B Lezarned counsel Ffor the applicant submitted

that the type of work which the applicant had been doing,
is still awvailable with the respondents and bhey  hawve
appolnted two persons namely Shri Sovind Ballabh and Shri
Jitender Mehto on regular basis ignoring the praferential

=

olaim

of the aspplicant on such appointment, as such the

spplicant Is entitled to be appointed.

b



4

Iy

In reply to this, Shri Arif
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o the rolls of respondents on daily wagss nor his  name
was sponsorad by the employment sxchange, therefore, he

[} H|

could not be considers

. For  conferment  of temporary

status and thersafter Tor regularisstion.

0. Undder the circumstanoces, I find that there is
no merit  in thiz 0.8., which is accordingly dismissed.

Mowayar  this  order will not preclude the department o

i1

sonsider  the applicant Tor re-sngagemsnt, I there Is

work availables. Mo costs.
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( KULDIP[SINGH )
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